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Edex Live 
 
NMC online survey for medical students, faculty to assess mental health 
 
https://www.edexlive.com/news/2024/Apr/27/nmc-online-survey-for-medical-
students-faculty-to-assess-mental-health 
 
As many as 122 medical students, which included 64 MBBS students and 58 
postgraduates, died by suicide in the last five years 
A public notice regarding an online survey on mental health and well-being of 
medical students has been issued by the National Medical Commission (NMC). This 
comes right after the National Human Rights Commission of India (NHRC) held a 
meeting with stakeholders from the medical community on Wednesday, April 24, 
 
"Anti Ragging cell in NMC has constituted a National Task Force on Mental Health 
and Wellbeing of Medical Students. Task Force has decided to conduct an online 
survey of medical students as well as the faculty in medical colleges", stated the 
public notice. 
 
"A Google Form for this purpose has been prepared...", says the notice. 
"All the medical students and faculties of the medical college are requested to kindly 
submit their responses by 3rd May 2024. Identity of the participants will be kept 
confidential and will not be shared with anyone. It will be used by the Task Force only 
for the purpose of analysis and recommendations in its report", stated the public 
notice. 
 
Mental health and an increasing number of medical students' suicide has been a 
huge concern for the entire medical community. It is also a point that came up at the 
NHRC meeting of the stakeholders meeting. 
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Bhaskar 
 
एकाउंट को ůीज करना संवैधािनक अिधकारो ंका हनन : एबीवीपी 
 
https://www.bhaskar.com/local/bihar/patna/news/freezing-the-account-is-a-violation-
of-constitutional-rights-abvp-132939571.html 
 
अİखल भारतीय िवȨाथŎ पįरषद ने रा Ō̓ ीय मानवािधकार आयोग के चेयरमैन को पũ िलखा है। उसमŐ 
कहा गया है िक िवʷिवȨालयो ंके एकाउंट को ůीज िकए जाने से किमŊयो ंको वेतन एवं पŐशन से वंिचत 
रखकर उनके संवैधािनक अिधकारो ंका हनन िकया जा रहा है। इसपर हˑƗेप करने की मांग की। 
पįरषद के रा Ō̓ ीय महामंũी याǒवʌ शुƑ ने कहा िक िशƗा िवभाग की हठधिमŊता से िबहार के 
लगभग 26 लाख छाũो ंका भिवˈ खतरे मŐ पड़ गया है। इसका दूरगामी Ůभाव उǄ िशƗा ʩव˕ा पर 
भी पड़ने की आशंका है। उǄ िशƗा के पाįरİ˕ितक तंũ को िछɄ-िभɄ करना छाũो ंके संवैधािनक 
अिधकारो ंका हनन है। पįरषद ने कहा िक जब तक उिचत कारŊवाई नही ंहोती है, तब तक हमारा 
संघषŊ जारी रहेगा। 
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Leadership 
 
NHRC Flays Treatment Of Cross-dresser 
 
https://leadership.ng/nhrc-flays-treatment-of-cross-dresser/ 
 
The National Human Rights Commission (NHRC) has advised security and law 
enforcement agencies in the country to desist from subjecting citizens or foreigners 
to torture, inhuman, degrading treatment or punishment in the course of their 
investigations. 
 
The executive secretary of the commission, Dr. Tony Ojukwu, gave the advice 
yesterday in a press statement signed by the commission’s director, corporate affairs 
and external linkages, Obinna Nwakonye, while reacting to the video of a man who 
was commanded to strip naked in presence of some security operatives. 
 
 
He said while law enforcement personnel were mandated to carry out their duties 
including investigations, they must conform to the extant laws and regulations which 
of course do not confer on them any form of authority to administer unethical 
treatment on any suspect. 
According to Ojukwu, what played out in the video is a demonstration of the fact that 
some security personnel are either ignorant of the laws governing their operations or 
are deliberately indulging in abuse of office. He said none of these can suffice as an 
excuse or justification for any law enforcement agent to use torture, inhuman and 
degrading treatment and or punishment as a tool for investigation. 
 
He cited Section 34(1) of the Nigerian Constitution which provides that every 
Nigerian is entitled to respect for the dignity of his person and accordingly no person 
shall be subjected to torture or to inhuman or degrading treatment. He similarly, he 
brought to mind Article 10 of the International Covenant on Civil and Political Rights 
(ICCPR) which states that all persons deprived of their liberty shall be treated with 
humanity and respect for the inherent dignity of human person. 
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